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IN THE CUMATRAL ADMISTRATIVE TR 18. LNA L 
GOWAHATI BENCH:GUWAFIATI. 

&RDERS  SkE~T 

APPLICATION NJO. 

Applicant (S) 	 0' 7v-v3 

R Gsp 0~ 	t( 

,A 21v or 11 	1,"",  to for the Applicant: 	Ksd~ 'Po 

A 61 o qte ~~ for the Respondant: 

Notes f lihe Aegistry 	 Uate 	Crder of the Tribunal 

6 016 41 

but not 
petition 
M P. N 
fo(. R s. 

19#9401 	Heard counsel for the parties* 
Oz in for& 

I. , 	Issue notice to show cause as to 

why the application shall not be 

a dmit ted. Returnable by three weeks. 

Mro B*C*Pathak's  learned Addl*C*G*So 
j ~ 

t-TA C 	for the resp(:)ndents v  accepts notice. 

List on 10/10/01' for admissic?,no # 

oEndeavous shall be made to disposed 
Jr. k 	1~ 

the same* 

Vice-Chairman 
mb 

OL 
67  - 3 #0.10.01 	List the matter on 16-11-01 to 

enable the respondents to file its 

written statement. 

16VL N-6 Pendency of this application shall 

not preclude the respondents from 

considering the case of the applicant 
for conferment of temporary status, 

Vice-Chairman 

pg 

~ja 
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16 	 None is present for' the -appli- 

cant. List again on 14.12.2001 for 

a(~~Assion. 

I S,  - 
Member 

14,12,01 	None is present for the appli- 
Ar. LVO 

cant *  Respondents are yet to file 
written Ftatement *  Four weeks time is 

allowed to the 'respondents to rile 

written statement. 

List on 11.1.2002 for 

admission*  

Ir-A 4_e.  VL  

147~ OA ,Y?,  

b 

1141*02 	List on 13*2.0 
% 
2 for filing of 

written statement *  

vice-Chairman 
lm. 

'13.2,02 	 Heard MroBoMal4ar learned coun. 

sel for the applicant and Mr.1a *C,*', 
Pathaks Add1,C-G-S-C-,, 

~,pplicatlon is admitted. Issue 

notice on the respondents *  Mr o B * C, 
Pathak,, 	 pointed. out that, 
the case of the applic nt is being 
examinj~6, that f4iml exa~~-nq--%~ 

be-~,a-ccept,ed shortly, He prays for time 

for filing of.written statements 

Prayer is allowed. List on 15.3.02 
for orders* 

Member 

lm 

15 3. 0/- 	 List on 24.4,02 to enable the.: 

res,-pondents to con -plete. the exercise 

:as communicated vide letter dat ~---d 

13th Nov*' 2002. 

Vic e-Chal rrian 



O.A.381 of 2001 
Notes Of the Registr y 	Date 

of the Tribun 

List 	the 	case 	for 

;hearing on 17.5.2002. The 

;respondents may file written 

statement, if any, within 

three weeks from today. 

Vice-Chairman 

bb 
'17*5.02 	Judgment delivered 

in ,open Court. Kept in 

separate sheets. Application 
isi d. isposed of. No costs. 

4 h,4r~ Member Im 

11 

I 
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'381 of 2001 4A. H. 	No"it '4 ............. of 

17,05.02 
Utv2E OF ULICISIO'N.. 

M anum Ha qU.1 a  APPL I ChlTC (S) 

M *Malakar 
Aj)vociCI.C.~ FOA Tki';! ~ APPL14"L\[T( 

'Sus- 

Uni n of India 	Ors, 

Mr B. .*Pathak,, Addl.C-G-S-C ,  

he~her z1 eporters of local papers. may be allowed to see 

P-ie judgm--nt 	7 

2.1  To be r(7:Eerred to the Reporter or not ? 

3 Whet-her their Lordships wis-ri. to sce ti-le fa"r copy of the 
judg,,-,ient 	? 

4. --Vlhether the judgment is to be circulated to the other 

Benches 

I Judgment delivered by Hon'ble HU-194"R(AMS) 
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C&NTRAL A!Au141SrRA-T1VB TRIBUNAL 
GUviAhAXI BENCH 

Original Application No.,381 of 2001 

Date of Orders This the 17th Day of May 2002 

10 Md.Amanul Haque 
Son of Md,Azim. Uddin 
Village Bhmolla,, 
Dist.Darrang Assam 	 An-ol  lcanjt 

By Advocate Mr.B.Malakar 
-VS- 

The Union of India. represented by the Chief General 
blanagdr. 'Issam Telecom circle 
S.R*Bora Land, Ulubari,, Guwahati 

The Chief 
. 
Engineer(Civil) 

Telecom(C)Assam zone, ulubari 

Assistant Engineer, Telecom(C) 
Sub-Division, C-R-Das Road, 
Dhubri. 

By Advocate Mr,B,C.Pathak,, Addl.C*G*S*Co 

U  R  D  L Ro 

In this application the applicant has claimed 

the temporary status, The applicant was engaged as Casual 

Worker under , the Respondent No*3. 'Phe applicant approached 

this Tribunal by V-A-No.142 of 98 which was disposed of 

on 31#8*99. In the Judgment the direction was given to the 

Respondents to verify the case 6f the-aippitbant. in ~ consul-

tati6n with the record, The applicant filed another v*Ao 

which was registered as O*A*No*302 of 2000 which was disposed 

of on 5#12#2000 with a direction to the Respondents to com-

plete the process of verification within three months, As 

the applicant did not get any relief he filed this U-A-

Hence this application s 

contd/_ 



..' 	I H; 
-2- 

By Annexure H to the U-A-,  the applicant claims that he 

had completed more than 240 days. 

2, 	Heard Mr.B*Malakar learned counsel for the applicant. 

Vide Annexure H t ~e ~,qspondent No.2 r  Chief Engineer(C) 

BSLIL, Assam, ulubarl'. by letter dated 17*11#2000 to the 

Chief General Manager, BSNL *Assam Circle, Guwahati 

recommend,ed 	the case of the applicant. The 'recommendation 

of the Chief Lngineer is reproduced below:- 

No, - 1(40)2000/C4-ASP1/Gh/269 dated 17th Nov.2000 

To 

The Chief General Manager, BSNLp  Assam Circle #  
Guwahati-781007, , 

sub: Conferring of TSM to Casual Labourers - 
Case of Md. Anamul Haque* 

Kindly refer to this office even No*103 dated 
19th October 2000,, wherein a list of leftover names 
of lo casual labourers were given, At serial No.*10 
of that list appears the name.of Md.Anamul Haque, 
whose case was not recommended by the scrutiny 
Committee. But since Md,Haque appealed for review of 
his case on valid ground, apart from filing a Cat 
Case vide u-A*No,302/2000/2212 dated 10*10.2000 agai-
nst the Department s  his case was reviewed by this 
office. 

After review, it is found that due to follo-
wing reasons his case was not recommended. 

1* 	The Scrutiny Committee found that through 
concerned AF. marked him present on 242 days 
during the year 1997 0  but his payment was 
not made as per minimum wages & Scrutiny 
Committee decided to divide the toal emolumert 
by minimum wages & arrived of total number of 
days present during 1997 #  which is less than 
240 days, 

2 * 	No documents were submitted before the Scru- 
tiny Committee regarding his presence on 
108.1998, 

But on review it was found that he was paid 
arrear of pay & allowances vide voucher 
No*146 dated 10*12*1998(refer Annexure A), 
If the arrear amount is taken into considera-
tion #  it is found that he was present on 
242 days during one calender year of 1997, 
Xerox copy of extract of attendance register 
submitted by Assistant Engineer #  Telecom 
Civil Sub-Division s  Dhubri (refer Annexure4 g, 
shows that Md*Haque was present on loS,1998,t 
Thus it Is seen that Mdonnamul Haque 

contd/_ 

~ Q_ 



-3- 

casual Labourer fulfilled the requisite quali-
fication for conferment of TSM, as per Directo-
rate"s circular, 

As such,, I Recommend the name of Md.Amanul 
Haque, Casual labourer engaged in the 0/0 AE O  
Telecom Civil Sub-Division. Dhubri - for conferment 
o f TSM immediately," 

3. 	Heard Mr.BC.Pathak, learned Addl.(;-G*S*C* appearing 

on behalf of the Respondents. The respondents have not filed 

any written statement. Mr*Pathak however,, filed the Report 

of the Verification Committees  Mr.Pathak learned Addl.t;*G-,PS*C 

submitted that the case of the applicant was not recommended 

by the Verification Committee. because the Committee found 

from records that in the year 1997 the applicant worked 

230 days as per payment vouchers g  220 days as per attendance 

register #  232 days as per Temp.Adv.Account and 235 days as 

per Arrear Hills records and 26 days In 1998. The Committee 

found that the applicant had not worked for 240 days In any 

I year up to 1*8.1998, 

4* 	1 have heard the learned counsel for the parties 

and have also perused the records, The Chief Engineer,, BSNL O, I 

i Assam o  Ulubari however, found that the applicant was present 

for 240 days in the year 1997. There is some materials which 

shows that the applicant worked more than 240 days in the 

year 1997* In the facts and circumstances I am of the view 

that the case of the applicant is required to be re-considered 

more particularly with reference to the Report of the Chief 

Engineer dated 17th Nov.2000. The Respondents are directed 

to consider the case of the applicant with reference to the 

letter dated 17th Nov*2000 and the process for consideration 

the case of the applicant should be completed within a period 

of 3 months from the date of receipt of this order. 

The application is acCordingly s  disposed of.  There 

shall however. no order as to costs* 

L14 	 ~WMINL~!'RATIVB 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::GUIWAHATI BENCH 

G~WiHAT I 

O.A.NO. Xft /200t 

md*Amanul Haque 

-V's. -  

Union %of India & Ors 

I N D E X 

Particulars 	 Annexure Page 

 Application u/s 

19 of the CAT Act. 

 Verif ication 

 Annexure -A 

 Annexuge- B 

 Annexure-C 

Annexure-D ,  

 Annexure-E 

 Annexute-F 

 Annexure-G 

 Annexure-H 

Filed by 

lei ra  ~t Advoca e 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:-*(3UWAHXrI 

BENCH*.:GUWAHAT-I 

An application under Section 19 of the 

Central,Administrative Tribunal Act,1985. 

Date of filing 

Registration No.: 

Signature 

Registrar 

contd... 
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Particulars of the :(l) Md Amanul Haque, 

applicant. son of Md Azim Uddin 

Billage B,hMolla, 

tP.G. Bahmolla, 

Dist.-Darrang,Assam 

le ( a)Particulars of the:(i) The -Union of India.represen- 

Respondents. ted-~!bythe Chief General 

Hanager v Assam Tej&om CrIcle, 

S.R.Bora Land,Ulubari, 

'Guwahati. 

(ii) The Chief Engineer(Civil), 

Telcom(c).Assam Zon"e,Ulubari. 

Assistant Engineer g Telcom(C) 

Sub-Division # C.R.Das Road, 

Dhubri. 

Address for service: As above 

of notices 

Particulars of the Non-granting of temporary xk,-d 

orders against which 	statue to the applicant who 

this application has 	is entitled to the same 

been made. 	 despite Hon'ble CAT.'s order. 

2. Jurisdiction of the 
The applicant declares 

Tribunal. that the subject matter of 

this application is within' 

the Jurisdiction of this 

Tribunal., 

contd., 

tt 



3.Limita,tion 	Thelapplicant further declares that' ~ 

the application is within the 

limitation prescribed by Section 21 

of the CAT Act 1985. 

4. Facts of the case:(i) The applican ~ is wooking under 

Respo~dent NO*3 as casual employee 

and posted at Bongaigaon.The 

applicant was originally engaged 

on 1-3-97 and he has, by ,  now 

completed seven years of continuous 

service in the department.In ~he 
4,1 	

year 1997, the petitioner completed 

242 days continuous service in,the 

department as Casual Majdoor as 

as certified by the Respondent go.3. 

That the applicant was reco mmended by 

the - Superintending Engineer,(HQ) for grant of temporary 

status vide letter No.1(40)94 	 - dtd.12.2.98. /CE/VEZ/Ghy/152 *  

'Phe recommendati on was made to the I:Cespondent No * l.It is 

the normal pr4ctice followed in the department that 

-the;employees.recommended for grant of temporary status 

are-given such status paying their.way &or regular 

absorption in the department.But . after such Fecommenda- 

tion, the Respondent No.1 instead , of granting the 

temporary status resorted to action  for termination  of 

service of the Casual employees.The applicant having 

Come .to know about the subject apprehended again approach- 

ed thi s Hon'ble Tribunal by filling an application 

co nt d,,-. 
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under sectiord:% 19 of the Central Administrative 

Tribunal Act,19 .85 which was registered as O.A.No.142/98 

wherein stay order not oust the applicant was passed 

by this - Hon'ble Tribunal.in this -way, there were 22 

applicants including the present applicant. 

,r~hat the said original application finally 

*-disposed off by judgment and or-der dated3l.8.99.The 

operative portion of the Judgment and order'is 'quoted 

below-: 

in view of the above, we disp9se of 

these applications with direction to the 

respondents to examine the case of , each 

applicant. The applicants may file 

representations individually within a p 

period of one month from ~'he dat'e of 

receipt of the order and is such repre-

sentations are filed individually the 

respondents shall scrutinise and examine 

each case in consultation with the 

records and* thbreafter ~ pass a' reasoned 

order on merits of each case within a, 

period of six months thereafter.The interim 

order passed in any of the-case shall 

remain in 6orce till the disposal of the 

representations. 

(iv) 	 That the judgment being passed as above, 

the Respondent No.2 vide office Order.No.1( 740)94/CE/ 

ASM/G14Y/3710, dtd.19.9.2000 granted' temporary status 

contd... 
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Ouwshati Beach 

to 15 Casual Majdoor working in the Civil 14ing of the 

Telcom department.In this office 6rder,the name of the 

applicant was,not included. 

A copy of the said order dtd.19.9.2000 

is annexed herewith and marked as 

Annexure-A to this gapplication. 

(v) 	 That the applicant begs to state that he 

has fulfilled the requisite condition for grant of 

Temporary status as may be evident from "the certificate 

issued by the Respondent No.3 under whose administkative 

control, the, applicant has been working.In the order 

dated 19.9.2000 ,,it has been stateds 

0 60O.Temporary status-is hereby conferred 

apon',the f-llowing casual labourers who had 

worked 240 days or more in a yeaiprecedd-

ing August,1998,and were in engagement in 

August,1998 with effec't Ist September.1999, 

under casual Labourers(grant of Temporaicy 

status)scheme of Department of Telecommu-

nication 1989 as amended from time to 

time. ,  

This beingt-he sole consideration for 

grant of temporary status to the Casual Mazdoors.non-

inclusion of the name of the applicant is illegal and it 

is arbitrary as it is on record that the applicant 

XKXX 
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Was originally engaged on 'l-3-1997 and he has co6pleted 

242 days of continuous se tvice in the capacity of w&xxxt 

casual Mazdoor till August,1998. 

A copy of the -certificate issued alongwith 

the recommendation are annexed herewith 

and marked as Annexures-B and  Bl-respectively 

vi). 	That the apl5licant begs to state that pursuant . 

to Lhe order passed by the Respondent No*2 vide letter 

no.Estt. 9 /1 2(Pt-1)101m,dtd.7.7.2000, the District 

MaLV\anger,Bongaig'aon ,  granted temporary status'to 78 casual 

Mazdoors faherain person appointed on 1.5.97 was also 

included.This shows that non-inclusion of the dame',of 

L 
the applicant , in the said list was arbitrary and illegal 

and he having been appointed intially on 1.3.97 and-there 

was total.non-application of mind. 

A copy of the said . list is annexed herwwith 

and marked as Annexure-E-C to this application. 

(Vii) 	That the applicant begs to state that he was 

paid wages from 1.3.97 to 2,0.9-98 as per Wo's lettdr 

No. 269-II/90-srN-II/, dtd.15.9-98 and the arrear of 

wages kas also paid from 1.3.97 to 2 0 .9.98.Therefore the-

criterion laid down in-the office order dtd 19-9.2000 *  

that for the purpose of granting temporary status one has 

to work 240 days or more in a year preceding August,1998 

and were in engagement in August j 1998. 1  

A copy of the arrear pay slip is annexed 

herewith and marked as Annexure-D to this 

application. 

contd., 
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(viii) 	That the Applicant filed an application 

before this Tribunal which was registered and numbered 

as O.A. 302/2000 and this application'was disposed 
I 
 by 

the Tribunal on 5.12.2000 on observing interalia that 

since the applicant completed che period prescribed by 

t 
the sch I  eme and since his case was also recommended . by  

the appropriate authority, the respondent.,authorities 

are expectea to complete the process on consideration. 

,A copy of the said order is annexed herewith 

and marked as Annexure-E to this ppplication. 

ix) 	That after passing of the o* rder by the 

Tribunal the applicant'approached.the authority and 

Submitted a copy of the order passed by the Tribunal. 

On submission the copy of - the order to the authorities 

the applicant was told that since there was no specific 

direction from the_A9A!_blP,__ _Tibunal. his case  would not 

be considered-However, the Executive Rngineer(HQ) in the 

Office of r'_'he Chief Engineer BSNL,AssamTzone,Guwahati 

wrote to the Superintending Engineer(CivilP Circle)Gu, ~ahatJi 

-vide letter No. 1 ( 40 )/2K/CE-ASM/GH/267 dtd.12-2.2001 

where-in it was stated that the competent authority 

is directed to convej the following remarks communicat6d 

by the CGMT,Guwahati 

(1) Md.AnZmul Haque has not been re'commended 

by the verif ication Commit -tee and he was 

not in'service on 1.8.98. 

........... 

(iii) under the above circumstances,it is not 

advidable to grant temporary status to 
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Md.Anamul Haque. 

A copy of the said letter is annexed herewith 

and marked as Annexure-F to this application. 

I 

W 	That the applicant begs to state that vide 

letter No.16(8)92/ GHCD/Vol-ii/2225 dtd,.13.11.2000 ,  

the Accounts Officer.BSNL,Civil Division,Guwahati wrot"e 

to the Executive Engineer(HQ) in'respect of conferring 

temporary status%- to the applicant..This letter was 

written with reference to the letter of the Executive' 

Engineer No.1(40)2000/CE-ASM/GH/155 dtd 30-10.2000. 

In this letter it was S~tated 

Base year taken by screening ,  committee 

is verified.The limit of 240 days as 2494- 

95,1995-96,1996-97.1997- .~ip to 1.8.98. 

i*e* prior to 1.8.98(cut of date as per 

CAT order issued) and the official was 

paid arrear of pay and allowances vide 

voucher No.146 dtd.10.12.98". 

A copy of the said letter is annexed together 

with the copy of the attendance roll is annexed herewith 

and marked as Annexure-G and G, with this application. 

(xi) 	That the applicant begs to state that the 

reMpondent No.2 wrote to the respondent No.1 vide letter 

No.1(40)2000/CE-ASM/GH/269 dtd.17.11.2000 regarding 

non-recommendation of the case of r-he applicant: for grant 

of temporary status by the scrutiny committee.It was 

contd. 
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resons for non recommendation of his case were 

recorded. 

(i) The scrutinee committee found that 

though the concerned A.E. marked him. 

present on 240 days during - the year 

1997,but his payment was. not made as 

per mi nimum wages and scrutinee committee 

decided to defy the total emolument by 

minimum wages and arrived on total number 

of days present during the year 1997 which 

is less th4n 240 days. 

(ii) No document were submitted befoie 

the scrutiny committee regarding his 

presence on 1.8.98. 

But on reviewed by , the office, 

it was foundt that he was paid arrears of pay and 

allowance vide voucher No.146 dtd.10.12.1998. If the 

arrear 
I 
 amount is taken into consideration it is found-

that he was present 240 days during one calendar year 

of 1997-The Xerox copy of the extracted attendance 

register submitted by the A.E,Telcom,Dhubri Sub-Div. 

shows that Md Anamul Haque -was present on 1.8.98. 

Thus it is seen-that-Md Anamul Haque,Casual Labourer 

fulfilled the requisite qualification for confirment 

of'temporary status as per Oirectorate circular. 

contd.. 

A_C~_ 
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As such,I recoffunend the name of Md.Anamul 

Haque,Casual Labourer engaged in,~he office of the 

A.E,,Civil Sub-Div.,Dhubri for confirment, of Temporary 

Status immediately. 

A -copy of tILIe sai d letter is annexed zwd 

herewith and marked,as Annexure H to this 

application. 

That from the above it is crystal clear that ~ 

the Scrutinee comittee did not recommend the case of 

the applicant for'#ant of temporary status on erroneous, 

footing-There wqs c-otal non application of the mind 

on the par~_.of the scrutinee committee and before taking 

a decision detrimental to the interest of the applicant 

in a bid to take away the bread from the mouth.It'was 

the dut~y to the Scrutinee committee to call for records 

from the Field officer as well as Controlling officer 

before arriving at a suo-motto decisiori.The decision 

not to grant temporary status to the applicant is, 

therefo.ce vitiated by-malafide. Such action should be 

denounced'by the Hon'ble Tribunal and be set'aside ~ 

(5) 	REMEDIES EXHAUSTED 

The applicant who is entitled to the grant of 

tempogary status was left out of consideration and in 

terms of the judgment and order,dtd.31.8.99 in O.A. 

No.142/98, the applicant filed representation before 

the authority,which, has not been considered. 

contd. 
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ED 0 R IVIATTERS 	NOTFREVIOUSLY F IL I, 
PENDTIM BEIFORE THE COURT. 

The applicant filed O.A.No. 30/2DOO which 

was disposed of finally on 5. 12. 2300 and thereafter he 

has not filed any application before ai -iy courlt 

RELIEF  S 0 U G  HI" 

Under the circumstane es., the applicant 

prays that he should be conf erred w ith the temporary 

I j 	s ta tu s as recommended by the authority. 

INTERIM ORDER 

j The applicant further prays that 	pending 

disposal ~of this application, the applicant shall not be 

ousted from the service, 

 LEGAL GROUND. 

The applicant states and contends that 

he having the requisite qualification for grant of 

temporary status was 	duly 	recommended by the authority 

for grant of such status and non-consideration of his 

case for the sam, 	is 'arbitrary and illegal.The -scrutiny P 

Committee did not apply their mind 	and did not consult 

any record.. 

 No. 	or,  i.P.O. ~ - T& 	9'q 93 

Ha me o f the Post Office 	Guwahati 

Office at wh&ch payable 	Guwahati 

con td. . . 



LIST OF  A,NNEr-TRES: 

A Office Order No.l.(40)94/ CE-Asm/GHY/ 

V 10 dtd. 19.9. 2600. 

B 	Recommendations dated 23.7.99 and 

B 	24-1 1 -99 

0 Order No.E.75/Pt-& CII/CAT Case/ 2000 - 200 1/ 

20,. dt d. 25th July, 2000. 

D- Salary Slip* 

E - Copy of the Tribunal's ordeA-, 

F Copy of letter No 1. '40) 2K/ CE-A$IV GIY 267 

dtd. 12. 2. 2DO 1. 

G- Copy o f the letter No 16(8) S? 2/ GHCD/ Col-W 2225 

-dtd* 13. 1 1 . 2000. 
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Oft T Tibanrl 

V E R I F I C A T i 0 N 

,Md.ArA'mul Haque., -son of Md Azira Uddin, 

villa ge Bhmolla at present wora-ing as Casu4l Mazdoor, 

under Asstt.Enginear 2  Civil Sub. ~-DivisionDhubri posted 

at Bongaigaon do hereby verify that the statements 

made in paragraph 	 V~ 

are true to my ~:nowledge and those in paragraph Lfbj,~ w,,~ 

Vlj ~—K YA) 	 ape tpue tq my kn9wledge RA4 

b e i ng matters of records which are true - to my 

information derive therefrom which I believe to be 

true and rest are my humbl .e submission before this 

Hon'ble Tribunal and I sign this verification on 

this 	 day o.f August, 200 1 'at Guwahati. 

SIGNATURE 

0 



GOVT OF INDIA 
D  -OARTfr~ EINIT 01: TELECOM OPEF"ATIONS IEI 

kt.11VII. VV11\1% 

0/0 THE CHIEF ENGI i\l EER (CIVIL); TELECOMi CIVIL A ~,:SAM 
FLOOR. MI'I- IRA BUILDING, ASHRAM ROAD, Zot  
ULUDAIRI, GUVVAI-IATI -  '/ 61007 

No,  1  (40) 94  /-CE -  ASM GHY 	)/ 0 	 Dated: Z~/-~Septembm 2000 

OFFICE ORDER 

Sub: Gran't ofTc:i'i)ol .*,lly Stitkis to Cisuil Nlazdoors working ill Civil Wing ullits ill Assim. 

ill pursuance ol:Uie order No. 269-10/89-S'T'N dated ?-11-89 and 269- .13/99-STN-11 dated 1-9-99 

of die '1701~Q'Nev.,  Delhi, and is per Chicf Gencril Manager, Telecom, Assam Circle, Guw1lmLi 
-12 (Civil) / 3 Dtd. 12 -09 -2000, Temporary Staws is hereby approvZA con'tair 'cd ill letter No.ESTT -9 / 

corifemd upo.1 Yie following Casual Lib0l.ircrs who had worked 240 diys or more ill a year 

preecdM3,  August 1998.atid were in engagement ill August 1998, with effect frciv I" Stptember 

19 	 a tus) Schenic ' of Department of .99, 1111C.1 01-  Casual isabourcrs (Grant of Temporary SL 

Teleccmnnunicatio:l, 1989 asaillcilded irotil time to tinic. Tilis conferment of Temporary Status shall 

be subj::cted to die followinv coilditions. 
1. 	c,, s'u:, l labouer shall be tcrined is Temporary N/Iazdoor. However die conferment of 

Tcmporary Stittis would 1lot involve my chnn:,c in Ifis/her duflcs ~ -and responsibil itics. 

2: TI-- 	 be oil daily rates orpiy oil a ticcd basis. 1 -16/Slic may be deployed anywhere 

widiia tlieSt3te of Assam oil Uiebasis of availability of work, 

Such C-sual Labourer, who acquir 
' 
es tlimporary status flirough this order, will not be brought oil 

ti dic permatient establishment ulliess lie / she is selected through a prescribed regular s ~lectioil 

process for -Group-T' posts. The grant of tcmporiry status shall not confer any right to such 

casual tabourer fpr his / her'absorption ill Group D cadre. 

'nie grant of Tetlipor,~~y Status would cn6tie the Temporary hiazdoors to die followiing benefits 

a, Wages it daily rites to be calcidawd with reference to the mhiinimn of tho pay scale for 

a regular Gr9iip;'D' dMicial (i.e. les. 2550) plu5 DA, HRA and CCA. 

b. Benefits ill respect of increments in pay scale will be admissible for every one yenr of 
Service s"'object to Inrformirrv.9 1 

 of duLy for it least 240 days (206 days in idministriLivc 

offices observing 5 days' a weeto ill fli~ yeir, 

c, Leave entitlement will be oil a No-r ta basis -, one day for every 10 days of rork, Casual 

leave or any other kind of leave -.N ill not be admissible. '171ley will also be allowed to 
Carly rorwird tile leave it th6r credits oil their retpilarisatioil. 17hey will not be cnlidcd 
to the benefit of cncashment of Ica ve oil termination of services for any mason or their 

quitting service. 
5G% of dw service rendered under Temporary Status sliall be counted for die purpose of 
ret 

' 
;rement benefits after their regulirisafion in Gr D cadre. 

Aftc'.  rendering three years conti litioUs sc . I'vice oil it.timillelit of Tomporary-status, die 

Telllporrlry Mazdoors will be treated or at par with tile tellip
~

rary Group-'D' cniployces 
only forthe purpose of contribution to Gencral Providcnt Fund, and would also further 

I 	- the gr. 	-csti%,i 	ance / Food Adviric oil the same conditions as be eligible roi 	int of r 	I Adv, 

El 

ml 

a 

r- 



t 

PI;! i cable ~u Lcinporal'y Groijj)-'1)' 	 'Qvidcd they furnish two surcti(;r, C"'P! 0)'ecs, P[ 
deparLmcnL. 

dicy 	Jariscd absor .11 -C rcgj-- 	 . bec, w, die Group D cadi-C .1110 Temporary M17.doors will 
'-:"Iiticd L'o Productivity Linked Dom i s oil l y a t rates  , as  applicable to Cas tia l 

- 
spcc:F,,-d znbove will be uhnissible to Temporary  IV;azdooTs J ' C. ! CI asua! Labou'rus  Ny:L!, t6n,I)erary stit-us. 

-Des: ItO C0;!fdt.")C1't -of Temporary Stat us, d it;  ser%  
ais 	 'ices OC any Temporary Mudoor can be 

Pellscd' wi ," 111 "; li ,'110 in Iccordmice wid, the rcicvl-.-it provisions of die industrial Dispute Act 1947, Cas u , 	rer widi Tomporiry Status U111  also quit front service by giving one 111011ths ,  
1 Lc'.bou 

110"icc to the C0 ,11Petell', audiority. 
If a Teniparary Mazdoor cotmnits any misconduct and die sanic is proved in an inquiry after. givins hil") =Sonablc' OPPOrtunity, his services will be terminated I dispNised widi.. Suci l . Tempo.-arT Mazdoor shall not be entitled to die benefit of encisl injoilt  o f l e- 
service. 	

ave.on termination of 
4 
Mic department will"havethe Power to make ally amendments i t)  die aforesaid conditions. 

SIN 	Name of 
C,-; s ua I 	

Fad-,er's name and Address 	Presentiv working tinder. 
die control of Labourer 

Sri Dimbeswar 	Sri Rudm 11m Das, 
Das 	 sc-(c),'rcc cuwai j ti Via'Mukalinua, 

Vill & P..O. Chandi, 
Dist.Nalbari (Assani) 

	

2. 	Sri: Kandarpa 	Late Kalu Rain Rajbonslii, 	 SE'Q, TCC Guwahati Rijbonshi 	C/O N. RajUcisisi l i, 
Vill. Luit Nagar, P.O. ~4 00jijjjat i ,  
Guwahati .— 781020. 

Sri 	BaPc ~l an 	* Sri Puw~na Rzijbonshi, 
~ajbo ' shi ~A 

	

	Vill ti P.O, Kidialbari, 	
SE(C), TCC Guwalla ti. n . 	 I 

Dist. NJbari (Assahi) 

	

4. 	Sri 	Mlil- 	L.afe"SH Onkid 11 all) I 	 V 	 SE,  (C), TCC Guwalla ti 'Ta!u?dar 	VisJ 1j.j,& P.O. Rinidirt NazarkLiSi), 
Kninrup. Assam 

Sri 	Dhr"uba Late Sri Upcii C Nmdra Das,-  -Kujiizr N's 	 AE(C), 	TCSD Vill. Bli. a Bari, 
Guwallati 

P.O. Japiq, Dist. Xalilq!p. Assam 

ri 

	

J0Y,-a ,'1' 	Sri LAM PMSMI Chlullm, Reliabri, 	AE(C), 	TCSD Chaulim, 	Guwaliati — 781008. Guwaliati 
Sri 8hupion Dis 	Late Sri ~ urcn Das, 

Luit Nigir, 	 AE(C), TCSD I GuwAad 

Sri 	1311agaban 	
Noolimati 

' 
'Guwalilti 791020 

Late Krislina DuRa, 
Dutti 	 E' (C), TCD Guwal li ti 

Vill. Baragra,.P.O. Hati Namati, 
Dist. Naibari Assain 

;A 

I 



sl I' 

1\1: ~ ibollslli 

Aiiii 	
S111 PUMIll') 

ISI"M  

13,11 '011 1a, Nalb,11  f Assail ,. 
Ircl 

U011(1110 t-i k i 	Vill' . 	 Kat, 
D' 

'~'-  110 . Kunla, 	 Ar-(C),' 	
TCSD 

W. Darralle Assilli, 	 01"whati 
Sri Bir lhh ~jd t , i - 	 I 
bolice 	 1-1 1C Sri Dal BAIM(hir Do ljce,  

	

K aja 	 AE(j 
TCSD Dist- 13011galgaon Ass,,,,, 	 Boligaigaon 12. 	Sri Bilabell  Das  

SI*i L~)Cn  j) IS  

~ A E(C), 'TCSD I 
13". 	NIS Rujiu D(!vi 	

P-0 - PlaJo. (Assm"n) 

Sri Lollit Chandra S
Irll .k . 1)  

	

)isL.  I)Oyl ' 	. Ili. 	 TCD (3uwallati  LViil 	1 ' !) ' 0 ' Barck ' 	 EE.  (C), 
Sri 	Rollit 	

N ilbili. A,,,,,,, 

Late S ri 
Kama 

P , O* Nirclig" 	
Arciliject 

P.S. 	Noollulati, 	~Guwaliati 
Y.Uwaliati — 7811,026. 

s 
1 ~ 	 Late S ri R . , 

	

Alta, p'0. 	0011shi, Vill 
Chari'lli, 	L) "'I'llichoki, 	 ' ( C) ,  TCD Gii%ya llaj i 

Dist. 
I~ IIMFUP- Ass, ; ,, 

Xccllk~ ZVC 	 L 9 
0/0 C 	ivil  

), 

Col)y to: 

-fl)c ChiefGenc ra  
rc r to ~10.  'Es 7,,r'- 

malla cr, Tol0coll), Assi ll , Circic, Guw,  
GMT, 1'<-'rilrul)  - 	C—'%"IL,) 13 11~ Y2-7-2,0 , 	atiforkindi li for,* 

"clecOm SSA, 	 "ation with 
4, 	Superinter'd"19-4119ineer(C- 	80xigaiez~ ,S 

Ilia Arcl, 	 IVII), TCC (3 1A, 	fOr i"formati oll . TC,,1 ec, (Telecojjj) U"v 	t 	'ahati 5 - 	AO, 	 G a] i 
'File COIlccrllcrj 

Casual mazdoors alrougli 

Gmya l lati  

0 

nL N~ 
0  i  0  c C.  

V 
AA 



ql 

CIVIL 

T o 	 D a 
0.'/  

Teioc o.~jj . Civj.1.  
JL S' :L 0'-1 

List Of- M azCjoOr,,  

Tolophonic instX110ti on  from  
C:Lr!~-ahati datod 22.7.9e, 	Accounts C)frj c ,., ',  

With above 
'c* ~C OxOnCO and sub j oc t kind, 

Of  daily, rated '-'1azdr;or cn(,-
~agod in -thi 	y find the detail s  

U 	
3  office as 

	

OM C,  o f. C a  S  Ua 
.1 iazd()O.T~ 	 A 	n.j U  L  m 

'lo st in ;71hich 
2 *  Date  from 11ork ,ng  

a. 1~"tzi 	X, 
15 CA. 	UP  in  

coxvice  till date  

VAn 
4*  AUttioxity  of appol,n, 

mode 0-- 	 r'uc 	eA C117 	 .0"r 

PzOsOnt stat us  
A)*  en N. ell,  nAU- 

1:1 nbt 
tb ore 	"ny tG-rMinatioll 

A 4-r. 

N ZY40 

tant Engineer.-. Toloc olm  civil  SU 
b-Divislon. 

41 



COVERNMENT01" INDIA 
Ob, 	c - - 	DER",RTMEN-11- Of.-  TE"L`CO~v'~VIUNICXIIONS llffl: TELECOM D1STJUC-J-,N1ANAGER::.: BON 

" ?AON-78,3.3SO 
I 

1n  Purs-w-Ce of the Cke f General 07-OZ20 	 Mulager Telecom. Gw%uhad 00, 1h el  7'1),kf Uvn~.,wgaun !,v 	1()  gr4in, Tt.M 	 leffer no. ES7T.9112 	dated er'94'z'~"d PI' Jvlllllue busj.vjyjL!rjj.0j,lq8j 	
1Y)MSY 

STA 11S to th I ', sfill cul,111j ujilgfur 	efivilolong C(Lvw(d b4hourva )**0 . 111 `~y "!re illitlallY engagedandrot absentfor 	 such hUrL. under he 11ungcug(jon  &,V the 	 /11  "'Ore than 36S days 	 where C4su,11 Labourers (Grwa 
- ~vm 

C0,11inuing  from he date  0  ehgager.wnt  of Temporary  Staaa) 	 und"', 
SchIme, 1989 u mtendedfivnq 	tf 

AMC tO IMM h*h effeafi,,,, 

r" Cas-Vat labolfrOa are'hereby allotted ap sho t ,n  %~Ihin twcn~y  (;,7ysfton 	
fissue q Me date 0 	~tjjjs order, 

ogaillst Ih.?Ir n 
 of es below and AOkldjoin the new 

........ ....... I  ......... 

Alamo of 
unit 

Date of binh 	0/10101 	Present Unit 	New unit of 1&,1  Bas-unt, fla:fbre agement 	of vsorjj*ng  - 	allovnent 
2- Wd kywn,d 01-01-60 09-09.83 - I 	. 	

GM 	G)v 3. 	1~ii Kat-hiranj 1-0-5-68 01-07-89 SDF(r1)1BGW 	-0Ea7)1,6GjV 
4- 	S~i Bayanta 

01-03 
~6il_ . 	90 SDE"(77)IRGIV 	SDE(rTYUGAI 5. 	S~-010g,-jl 

31-12-67 
0-1-0-.Vo 

'~IBUM 
6. 	pra, bh at  C;1,  Li,-,y  

11 	11 - 
010 -68 

05-10-90 GM 	GY 'Ormz'Ch. z as 
04-62-51 

13-10-90 SDE(1T)1BG,,v 
8. 	UMQ Kize? to 

' 1-10-55 
31-12-90 /BGA( GN 

Mridul 0-aktaborty 
~r,-AshokKr. Das .01-07-61 

31-1.1-90 &D 	GAr 	
.1 

G)V 

Su'O'Brahnia 01- '(L("6  21-03-91 SDE(MIBGA, 
DDdj1iromj;M%Tm,t,, y  ST 	29.06-,-)6 

ST 
06-04_91  PEM)&GAr 

GY EDE f77)lBGV "'ri GiriSh Ch. Dos 

Ali 

.31-05-65 
02-07-68 

(W -04-91 SDEC[7)MGN 	IBC-V 

'D;nesh 
0C 	28-10&-M 01-05.91 

SDE 	GAr 	SDE(rT)IBGA( 
SWPIBGhr 

16 	'RO),ini 	on 
0C 	

31-08-64 
0C 

02-07-91 PIBGM 
SDOTIKKi 	TIKKJ 17. 	Abdul ~l fannon Roque- 

21-10-7o 
'OC 	23-10-6J,  

02-07 _91 
SL)OTIXV 	SDOTIKri 

wipchoran 1?0 y 
49- 	rjif KT. 

0C 	7-10-6 
02-09-91 

02-09-91 
GN !SDE ~T&BGA( 

Das 
W4zed-44 	 OC 	29-04.72' 0 	9.91 

SDE(77)IBGN 

~

SREMBGAF 
GjV 	99 

AIN= Ah OC 	18-07-68 0/-11.91  GAr  
PIB C, N 

22, S~y 1tj.$-w(j Tyi  1- -.- 	I Dewinth T 
0 	16-06-69 I 	. 
0C 

01.11-91  SD07*18Gv I 
Sr10P1BGRV 

24. 	1;Jjumjd~arj?O -6 
02-12-91 
-1 --0 1 -- *9 -2 y 

T, apOwl AfO13 	18-01-67 1  01 -01-92 
-o --  YDE(7 i)IL? 	-FM I  ffice 	Af 

"T 11 	Rh'  W JethaRum, Bolmiji  OC 	01-01-72 
V/1 	- 

9''AWN 
SDOPIRGAf 	v)n 

2 Z Sri Bhajan Das 
sc 

01-07-92 V)EPIGP VEPYGP S~ i D"i - 	Jer,  'ngho 
W UOB 

_ 
28-09- 64 

01-09-92 GM 
0  ceIBGS Tqp  an 

30 	- S7'alnhhu Das SC * 	15-06-71 
0170992 

-01-11-92 
s DOPIB 10.1  TDV0fficejWGAi 

3111. '-fd Tar&Ali OC 31-07-67 01-01-9i 
TDA&BGiV 

TIM)? 
TDAf q c 	GAI 

32. 	Alirarjan  kedhi 
OC 20-11-68 01_0j_93 

SDO 
7)1,VBR 

33- 	GOP,-JD,, OC 31-12-!6L8 0j_0 - -93 SL)OTINIIR 
34. 	11 RinaBosfre 11-02-72 01-01.93 SDORNBR 

TINBR 

35., ''fi 	
- 

A')?(4!'!n,Voth 
-sc  01-07-73 01-01-93  IBGM 

SDE(CD0Tj,t\--BR 

36. 	A ft) ;jzjn  I)e4.,2 ,  OC 25-01-93 On") ,  SDo 
SD 	IBGV 

-777--~ 7. ~--i Gare.01  L),z, C 31 0L 1014 - 2 01-04-93 
-,~)07YNIIR 

T1W 

OC 3 	-7/7 01-07.93  vx- -(CD07AW 
ILXJTIBPRD 

COW. 

0 



" 20 4haed 25 -97-2000) 

Name of Cwvcli -, ao 	 ull., 11jult1tv! 	i)oleo5l'i~~ r.lj mwers 
I No 	 cm  ell t 

38.  ~,rf Nripen 	 Srf* 	W-01-72 	01-09-93 

u Ef, ill, 	 (X- 	0.~ 	7 2 	25-09-93 P; Y INri l4rendra N`r~,,h 
0. ~rt Kedar Roy 	 L-oc 	1­iTi~~fl';__ 0 1 - 10-93 

Present Unit 
of  working  

SIX) TBPJW 

iYov unit 0 
allollnelit 
S5071BPRD 

'j'/),kf8(;,V 
SDOTIKKJ 

TAW otTice,73GS 
SDOTIKKJ 

Jt41. Wd. KadorAli OC J ~-024V 

i I - 1 	7 f 
0 0 

ol-10-93 

ol - 12-9.1 
01-0144 

SOOPlIGN 

swi ,11JON 
SlI X)PIlIGN 

SDOT11JON 

4 ~ 114i 
43.  

..... 

11hounw1j., , 
i 	)i . bul-arA 

 - 
ioju?nJijr 

S001111JOhl 
SDOP1BGN 

44, 1&ri.~hiv Skoakar Rai OC 07-01-7!  
3  1 - 	7 1 

- 01-0 1 1  -94 

W-U144 

SW7/,VBR  SDO TINBR 

45. AH  Jla&vJ  ~ lf oc SOO.Rivill? 

5  L
444. 
4 46 
4 

'~ri.f( 	W Barn r 
Ivid  liaharul IsImIN 

IW 
OC 

31 0-6V 
26-1044 

ol-02-04 
0 1 -02- 94 

SOOTIAllim 
SOORlIGN 

SPOPAWR 
VXdPBGN 

 Aid.  LalViah OC. 21-03-74 01-08-94 SfYOTIDU SDOTIDU 

 
0. 

iss.Sikhu Bhallac;u~ee 

Sri Samughna Pum) 

OC 

OC_ 

~-04-6s 01-09-94 
W_U9_94 

SOOT"Du SIX)ROU 

TDU  offirclYGN 

I. 

.52 

J5, f 

57. 1 1A 

59. 

Isri 

Sti I)Ciyijrwl? Roy 
Afd. A-fuzibur flidinlan 

yri 	1p 

7,;-, . ri , Dulal Ch. Koh "a  

Junaklal Brahma 
ipendr ng 

~ri.Yujanyu Pmwad ltabha 
olorolu'Dox B 	

jraj 

I% fJ Sa~ irhrr, K)wn 

Afol:c 

OC 
oC 

_0C 
oc 
S(' 

Yl' 

Y1,  
OC 

-5-C 

05-01-72 

01-12-61 

04-03-7, 
OS-05-71 

0.1-02-73 
11-OS-A 
10-01-76 
1), 

30-08-",'-  

-0 1 - 0 7. ?.1  

21-11-94 
1)/ 	1 I.V4 

W 01-9) 
14-01-95 
01-03-95  
01-03-~5 

01-03-95 
20-03-95 

_iF-W-9 _5 
1  04-95 

Sl)OP1BGN 
SIN)1:1011 
sool"'mW 
SIX)MV 
SIX) 771) tj 

OOPIRGN 
SOP-1 1  W ,  
77W  qffice(HUY 

SDENUP 
SDOTIDU 

SIX)PAWR 
V)ORKKJ 
7DAY11GIA,  
sjX)P113GtV 

%lX)P7JPRD 

SDE(ClX)l)1N8R 
SDO TILU 
77)Af ofliceyBolv 
MP/BGAl 
SDOT18PRD 

01-0,J-95  S1)OT`RPl?D SI)OT,'BPP%D 

k I !  -I  will 1,ofif oc 30-01-77 01-04-95 ,;/)07yllctv san-113(w 

63. 

~6,  11 
Srj Kumor&tWh OC 1?-04.73-1  01-05-95  SD07Yl311RD SDOTIBPRD 

65. 
J~~ri  Dhajen Boro .  
~rjSona Basfore 

YT 
sc 

2 6-07-74 
17 -05-74' 

15-05-95 
01-06-95 

SDOP111GY 
,;IX)7yl)u 

SDOP,B(YV 
SD07:/DU 

66  Sri Bhuht Ar Ghavh oc 08-01-59 01-08-95 VX)TIDU  SL)07YDU 

67. Kid Nirod  Ch.  Roy 01-12-95 SIX)RD11 SDO TID U 

69. SiiAfridulD= OC 04-08-75 01-01-96 SDOPIIIGM TDAJ officelBGN 

69. W. Akhlbul  flaque OC 21-11-75 01-01-96 SDOTIDU SDO TID U 

x Ud Nur Islam  OC  01-10. 01-02-96 SDOTIRPRD VX)T1BPRD 

71, A4.d.  Abdol  ftawn OC 1 	17-03-77-  01-03-96 SOOT/lIGN SD07VGA' 

72-. S .. 1. Dvibaki Devi Roy OC  1 	21-02-7,P?_  01-06-96 W)07;(DU SWTID U 

73 tid MaridurRahnian OC 01-12- ~6 01-00-96 SOO T/D U SDOT(DU 

-75. 
74..5ri ChomdunSamir 

ad 14ohjmu&JwSeiA-Js 

SC  
OC 

_!0-02-j .__ 
31-12-78 
12-08-7.1 4! 

20-06-96 
01-07-96  

SIX)JIMGM 
S[)OTIBGN 

,;L>OIIIBGN 
SDOT1)3GN 

76_WissBabiyaDey- OC 15 -07-96 ISL)07YKKJ SDODKK  1. 

77. ~'nBis-wajitDas OC  24-10-;8 	61-11-96- 1 SDOPI?3GV TOM  office-I&IN 
Noth 

1 	
74 	01-05,97  LL071BPRD _SDOTIBPRD 

U  C Deori) . 

ional Fnginecr (P & A) 
Olo Telecom Disirid Manager 

Bongaigaon-783380 

Contaf  ............  P-3 



q(3jP 'r)E,-r,3FCC) ACE-2 A!c No. 	 1w 1w xjw x Cm  -r 3E 	S 
—Impros 	 13ill of- 	

(Sce Rule-1 15 of P & T FH S Vol-11' *Fart-) 
- - Working Expenses-1- 	 for 

Receipts 	 5 I —Receipts ]Date 	 6 
Rs. 	P. 	Cheque 	

PARTICULARSI 	 _F", -end' 	Al!oca ( iOn aud 
Number 	 A"Oucher ---I details of 

-Nuniber 	R s. 	P. 	Estimate 
SA" 	 LAft(, 

A 'r 	.3 	 ~_ 7  

	

Cr C co t.- 'y 	aj~ZA_ ,C 	 --S 	I- 
~A 

4Z) 	 U 	 Peb i 	 2 

	

'lei 0 	 -,3 — C) 9, ALA.A A,- 
- 

en t 6.;~A~A 

OL cesca'-9 

4 -TS. 
	

(C) .jq 
.4,,j -tort F;,,rjp!,jee 

CIO 

V143 	 -31 



P 
F ! ,--AT I C-N CF'RE(--'OADS OF CASUAL LA3GUR IN A,(z ,-AW, TEL :;CCM CIACL2,WWAHATI aEF :- MONIBLE CAT $,GUWAHATI BEMCH DECISION DATED - 31 -8- 1999. 

PHarOG.RAM To 
BE SIGN"ED By 
THE CASUAL 
MAZDOM IN PRE 

 V;-~me of applicant Casual Mazdoo-r 	 A4tAta. SENCE OF 	TME 
'ITTEE. 

 O/A No. if the labourer has gone 'to court 	 I (f  it 

 Father's name 	address 	 0. 	 VNP 

 Dt. of birth 

 Age as on 01-8-1998 	 cQ~ 

 Dt. of initial engage;nent 	p_oxc ~: 	M 0dG of Selection 
 Nature of duty perfor.,zed 	 r aL  

S. Present 	status 	of the mazdoor 	 -Ir-\411K 

 Specimen signature Df the mazdoor 
&4-41 e1A.<-44 	4v  

 En;a ~ ement par ~iculars from. 	the date of initial engagement : (As per attached sheet) till 01-8-1998 .  
 R e c ciTynendation of the Committee whether Casual laboiirer should be granted Tem?orary Status or not keeping in vie-W 	lines guide 

 Recommendation of th e SSA 	Head/Unit 

Circle of fj ,<~ q 'Xj 	be  eC3 	r 	C.A.-/ 	S.S.A 	Ej 	/Q) E Oti 
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a 	0 Malartar t. 	learned 
counsel for the &PPlicant and Mr* A. Deb 
Roy, learned Sr. CoG.S.C. for the ~ 
respondents. 

The matter pertains te grant of 
temporary status in the light of the 
Casual 	Labourer 	(Grant of -Temporary 
Statue and Regularisation) Schemeo 1989 
as aipend&~r from time to' t- ime., The 

Contd... 

 

*0 7t,  

a 



O.A., No. 302/2000 

r1h 
5.12.00 applicant is one of such casual employee 

who claimed that he has completed the 

period prescribed by the scheme and his 
case 	was 	also 	recommended by. the 

appropriate uthority. Mr. A. Deb Roy, Sr. 
C.G. ~ .C.. has stated th'at--c—a-s—e—s--a—r—e—Mrdvr-
coEs—i-d—erafioin and within a period of 

to co—mpl—etEeth~eproces­sof ~cons"ideration. 

statement made at 

the bar I do not find any useful prupose 

to persuia ~ he matter. in the 

circumstancest the respondents are 

dir2cted to complete the process for 

consiGeration or the case OL the 

applicant within a period of three 
4 	

;~;ft A 	 months. 
t 	 With the above directions made 

above, the application is disposed of. 

There shall be however no o--der as to 

Costs. 
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Datcd:- 12-02-2001 
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Civil ci 

wahati- 7.1 ; 1 

IlFerilig PSNI Status to Casual 1.1boures. f'-9/] -)/C;Vi l  11 ' 
d(d. 19-0.1-2001. 

rci~ fcllc ,  10 
BSNL (.'j vjj I)i vj s ion, ( ,Uwallt  

1100046 did, 28.0 	 1 	1tj S 

	

9.2000 	Sli P ~ idma Ram t),js a lld 
We 11' w.r.t. to is leffer No. 

	

;Ialus. JI: 	 ;jLj j 1)(JI-ii y " (1, 	
Nif 	Aed 20-09-2000 
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Gulvall"Iti vi 

. "N Irecled to col" (;v tile fbilowillL" remarks 
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IMs lot t'Cor)"IlICIOCA JY)p fjl ~ , vel';fication e0j )jjl) it( c  
~ ,Crvicc oil 0 1 	 e 
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esent of] 0 	
Ivas caught by police 01) jail f6F,-12 days- 

Isabic to 	Tempoiaq I;i,,t Ls  jo  narmil J-,1 :i(pjc  111d Sj 
PaciAl 1(a ll , 

(Ile sal"10 may he Coalmullicatod to til e  cOj)Ccj - j?cd  
Casual Workers. 
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(c.Sivapralmsilill) 

Chief' E ng,111CC140, 
t -~3 N 	Ssa i Tl Z0,1 I C, 

G10VC1(1;jIi. 
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Daied at 

0.  

Xecutive Engine-1 1- 
oilu the Chief En"1111"Ier (Civil) 
MINI, Assain Zone 
Mitra Building, Ulubari, 

2 8 1  Q_EjI. 

i 	Sub:- Coid~rring Of  Icn'PO" ,")' status to casual labourers 
I)Casc~ orMd-Anarmil Haque. 
2',r ~js;f of Sri.Padma Ram Das. 
,))Czt5e ol'Sri Deba Pramd Borah, 

Your  Officc' letter No. 
]0 0) 2000 ICE dt. 19-10.2000. 

"M "" ) ) "0001CV ASM/GH/269 dt, 17-11.2000, 
;) 1 00) 20OWCE -ASSM/01-1/440 dt 08.12.2000. 

yom-  above cited leitcq, I am directed to intim a  
-3)(tikee) CW,;ual labourers as ttillows:- 	 le about ;he 

Al"I'llul I-laque has "4"been rec(inpended by tile verifIcat ioll  C011 , 111ittee  'iiot 

heA'as not ill sel'vi ~e also as oil 01.08.98. 

Sri P3d.-na Ram Das also has n *N ot been rccOn"llended by the verili cat ioll  '-011111atlee though he was Present oil 04,08.98. He WaS CaUtilt by Police oil Illeft 
chaisL. and was injail Ibr 12 days. 

Under the above, circumstanca.s,  %, it is not' advisable to grant telliporary status to W-Anarijul Flaque and Sri Padma Ram Das. 

Cas(! . of Sri Del)a Prasad Borall —  As I)is INI'Me %vis not p.laced bolore ti le  
Curl"Ilittee, you are requested to pet ti l i s  0 	C&I-5C examined by file saine evilication COm"I'littee and forward the report to tilis 01-fice for settlement of tile  c a! i c. 

ASS",  
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01,r'k 	 NIANAU" 

­ jjwH ,*. ("W"XAl 1ATi 7, ,  if;"') 

hIllUary,2001. Dated A GU Will 1,16, 111C 1 1" 

F-Algif)(110C (HQ) 
"lliel, 	Wivil) 

B"N; 'Asgaill Zone 
(:7 

i  --. _7 9  1, 007 

iffel's ­ Iw (11' W11,I)OI "i  V Slattis 10 VISUal ICIDO 

I P(IdIll.-t ["till L 
I Si i Deba Pi asad Boi all. 

YL . I )OICe Mtel No 

'20001VIE-A ~ %,IVGH/101 dt, 19.10.2000, 

M ,GF1/269 dt. 17.1 1.2000. 

i  QA 	
j;(L;  I 

U440 dl,.08. !2 2_000 09, 	_'E 

11"A 	: ~fej,j,w, io ~ -ju r aoove cited letteis, I am divt~ vj(-j to intiniall: ibOLIt Qle 

	

-cc 	'vual labourers as follkiws -- 3(thi Lc 

been rec6pilicadcd by the verificatio.,  Collimillee Haque i -.a!; no 
flu ,  ill Sel ".1vo, tilso as Oil 0 1 . 0 ~,. 98. 

N,,been rccoimm;i ~d Raill D-w; also has If 	 . ed by the Verification 
-IC MS kALI.ght by Police oil theR (Ce thou gh 11z,; v., as PI- eSeli t oil 01.08.98. 1 

;a:' "( , 1- 12 (lays. 

'Iry status to '.5!alices. it Is ]IN 'advisable to 

i P j-dwa Ram Das. 

3 	 Sli Deba Piawd Borah --- As his HiMle XVIIIS not placed bcfore the 

1 '0111111 ,  lec, you are iicquesicd to gcl 01's C:1SC exall'ifled by 111C ~ ikllie 
settleille-111 Ofthe 4141011 Con mW wc,  and 1 ,61- kyard [lie repolt to this 	fol 

A"sit kwo -ral Malla"Cl(Adjull) 
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1e/GRCD Noq,16 (8)c  

'T nginc )c0cutive F rh 	
-ngizlee 

r(fl) 	
C, 

0  
c1lief r 

* t S anchar 
LIU^ 	761  Oul ctwahati 	

,al LaboUr.,-  tAIL- A  

c on ferr I ng TS 1,1 to 
ub 	 2 

your Office 
Lttter 

DWO 
3 0/1 C)/2000- 	

d SubjectP the cla- tiOne A-Ile aboVe nen U forence J' 0  wi rp 
1~al p as 

r.i f J oat i 011S .."Jittee to r 
ear taiten by,cocrcenlrZ 

2-40 days as  

54495 
95-96 

OL 96-97 
8.93i 

97 up 
to 

.5 rer CAT order 

	

0  1.8_9L~ .% (Cut of date 	
and allOwao' prior t 

Is paid arroar  of  pay  
wued) and 	

o:f:Ejcia1 11" 	
10/12/oa. 146 dtd. 

-voucher m 
31ces vide 

t.ccoun-lts,  
B  ?I., - h 	 --ahatl* 
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13HARA'I'SANCHAR 'NIGAINI I,IMI,I,E, D (BSNL) (A Government of 111(jil Enterprise) 
(CIVIL WING) 0/0 THE CHIEF ENGINEE R (CIVIL), TELECOM CIVIL ASSAM ZONE, 2nd FLOOR IV-ITIIA BUILDING, ASIJRAA1 ROAD, ULUBARI, 

IGUWAIIATI-781007 

Yu lut ASMIGH/ 	 ted:  17"  No 
TO 
The Chief Gelleial Manager, 
BSNL, Assam Circle, 
Guwahati – 781007.- 

Sub: - Conferring of TSM to Casual Labourers 
– Case of Md. Anamul Haque., 

11 
Kindly refer to thi s 

 office even No, 103 dated 1901  leftover names of 1 0 casual labourers we re  g- 	October 2000, whereina list of 
iveju. At serial No. 1 0 of that h name of Md. Anan-lul Haque, Wl 	 Ist aPpears the lose case was not recommended by the Scrut i ny  collinlittee. But since Md. Flaque appealed for review  of 

his case on valid ground, apan FrO111  filing a Cat Case vidc 
OA 110. 302/2000/2212 dated 10-10-2000 aga i ns t t i le  Departmen t, j l & Is case was reviewed by thi's 011-1ce, 

After review, it is found that cf je  tc)  rol 
lowing reasons his casc was' 'ecOn"llended: 	 not  

rhe Scrutiny Committee found that tho
ugh concern ed AE marked him prese'nt oil '42 days during the year 1997, b6t 

his ayment was not made as Per rr~ nirnujn 
Vag 	 P ,,e,S & Scrhny COMM.ittee decided to di A. f I 1%,  total emolument by minimun) wages & arrived of total number ONays present during 1997 240 days. 	 which is less than 

2. 	
No documents were su6mitted -  b'-  
Presence on 1-8-1998, 	ef0te tile Scrutiny Committee regarding his 1p 

OLind t 
But oil review  it was f 

li" t  he was JMid arrears of pay & allowances vide %~ucher No. 146 dated 10 12-1998 (rciler --~~ nncxure A). If the arrear amount is jak~en  i nto  consideration it i s  f0jund  
1997 . Xerox cO , PT—oFe—mract of a 	

e 	2 	
one calander year of /I 	 ttendance feglster~ subtnitted by Ass' Telecom Civil Sub Division, Dhubri (refer Annexure B), shows that istant Engineer, present on 1-8-1998 .  Thus it is seen that Md. Anamul I-laque,Casual Labourer fulfilled 

the fe
.quisite qualification for conferment. of TSM 	

Md. Haque was 

as Per Directora*e,s cii-cular. 

Contd. 2 

0 
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As such, I Recommend the name of Md. Anainul Haque, casual laboura 
engaged in the ()/0 AE, Telecom Civil Sub Division, Dhubri for cor&rincIII of TSM 
iimnediately. 

Enclo: - Arincm~e A & B 

11. R. DAS 
CHIEF E,  NGINEER (C) 

BSNL, ASSAM, ULUBARI, 
GUWAHATI-781007 
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